
 

 

IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL 

Writ Petition (Criminal) No.2226 of 2020 
                                    

Smt. Khusbu @ Kokil & another    ....Petitioners
     

Versus 
 
State of Uttarakhand & others     ….…Respondents 
 
Present:- Mr. Bilal Ahmed, Advocate for the petitioners. 
     Mr. J.S. Virk, Deputy Advocate General with Mr. R.K. Joshi, Brief Holder for the State. 

                     
 

 
Hon’ble Sudhanshu Dhulia, J. 
Hon’ble Narayan Singh Dhanik, J. 
  
  This case has been heard through video 

conferencing.  

 

2.  Petitioner no. 1 has completed 18 years of age on 

19.12.2020, in support of which she has annexed her 21.12.2020. Since both the petitioners belong 

to different faiths, their marriage is being opposed at the 

hands of private respondent nos. 3, 4, 5 and 6, who are 

father, brothers and a neighbour of petitioner no.1. Hence, 

they seek police protection from this Court as they have an 

apprehension that the private respondents may physically 

harm them.   

 

3.  The conversion and the marriage of the 

petitioners is apparently in violation of the Uttarakhand 

Freedom of Religion Act, 2018, as neither the petitioners 

gave a prior information of conversion or marriage to the 

concerned District Magistrate, nor the person who had 
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